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ORDER (ORAL) 

By.Hon'ble Mr. S. Das Gupta AM 

This contempt application was 

filed alleging non compliance with an interim 

order passed by a bench of this Tribunal dated 

31.1.1996. By this interim order, it wo4,urovided 

that ti ll the next date, status quo as on that 

date be maintained in respect of the applicant: 
..‘ 

2. 	 The controversy before the bench 

related to an order of termination of services 

of the applicant. The respondents have s' ated 

in the C. A. that the order of termination was 

served on the are licant on 23.1 .1996 and therefore 



- 2 - 
.4^ 

on the d ate the interim order order was pa:sed, 

services of the applicant already stood terminated. 

	

3. 	 The a-plicant has fi led rejoinder 

affidavit in which it has been stated that the 

termination order was passed illegally and arbitra- 

ri ly.--Ne has also contended that the charge of 

the post is still with him, and has not been 

taken by any other authority. Specific averment 

of the respondents is that the termination order 

was delivered to the applicant on 23.1.1996 and 

it was given effect immediately. Inview of this 

the position on the„cl ate the interim order was 

passed was that the applicant's services iue 

stood terminated. 

	

4. 	 Inview of this , we do not find 

that the respondents have committed any contempt 

of this cotirt. -Contempt application is,  theref ore, 

dismissed. Notices issued are discharged, oilid 

Gdoizafigi;;f4g4g fritemstilfoolg:rre'd. 


